
 
 
 
 

HIGH COURT OF JUDICATURE AT ALLAHABAD 
***

 
 
 

ORDER
 

1.         As validity of an enactment of the Parliament is under challenge, 

let notice be issued to Attorney General of India, Advocate General of 

U.P. and the respondent no. 3 for December 15, 2022. 

2.          Adjourned to December 15, 2022.

3.          To be taken up as fresh.  

Allahabad
14.10.2022
P.Sri./Manish Himwan
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with Mr. N.C. Gupta, Advocate 
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